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None present for the appellant. The matter had been listed 

on 02.06.2025, 24.06.2025 and today i.e., 16.09.2025. Learned 

advocate on record vide letter dated 15.9.2025 submits that 

they were unable to contact the proprietor and requested the 
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Bench to issue notice to the appellant directly or take 

appropriate action. The notices sent to the appellant on all these 

dates have been returned with a remark from the postal 

authority as ‘addressee left’. It seems that the appellants are not 

serious to prosecute the matter before this forum and 

consequently, the appeal is dismissed for non-prosecution. 

 

(Dictated and pronounced in Open Court) 
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